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NHRC reconstitutes
core group of human
rights defenders. NGOs

NEW DELHI: The National
Human Rights Commission
(NHRC) has reconstituted
its core group of human
rights defenders and NGOs,
according to an official
notification.

Former BJP MLA and
Padma Shri awardee Jitender
Singh Shunty, director of
Rights and Risk Analy-
sis Group (RRAG) Suhas
Chakma and former ambas-
sador Bhaswati Mukherjee
are part of the reconstituted
13-member team.

The core group has the
job of identifying areas of
cooperation between the
NHRC and NGOs along
with devising mechanisms
for continuous and mean-

ingful interaction of the
NHRC with the civil soci-
ety, according to the terms
of reference mentioned in
the notification.

The notification also
stated that the group will
also review the outreach of
the benefits of policies and
welfare schemes and help in
issuing advisories to fill gaps.

The Padma Shri awardee
and his team were instru-
mental in ensuring dignity
in death for COVID-19
paticnts during the second
wave of the pandemic.

Shuntys  non-profit
organisation Shaheed Bha-
gat Singh Sewa Dal has been
cremating unclaimed bodies
for over 25 years.  AGEN(MS
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NHRC seeks timeline
on fixing air quality

he National Human

Rights Commission
(NHRC) has asked the Delhi
government to fix a timeline
to rectify the cause of poor
air quality at hotspots and
inquired about the status of
alternative landfill sites. The
NHRC on Friday held the
third hearing of chief
secretaries of Punjab, UP,
Haryana and Delhi on air
pollution in NCR in light of
their reports. The next date
of hearing has been fixed for
November 25. pri
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Twojails to get latest jammers

FATEHGARH SAHIB, NOVEMBER 18
The government is going to
introduce the latest jamming
technology at two of the high-
ly sensitive jails to control the
use of mobile phones by
inmates, said Hagjot Bains,
Minister for Jails and School
Education, here today.

He had come to preside over
the concluding ceremony of
the state-level Teachers’ Fest
held at BBSB Engineering
College, Fatehgarh Sahib.

Claiming that the govern-
ment had brought a vast
improvement in the condition
of jails, Bains said officials had
confiscated a large number of
mobile phanes and hugequan-
tities of drugs from inmates.

He said this had been
made possible by the strict
action of the government.
Several officials, including
DSE ASPE Superintendent,
Senior Warden, Medical Offi-
cer and other employees,
had been suspended for

Education Minister Harjot Bains at Teachers' Fest in Fatehgarh Sahib.

dereliction of duty, he said.

The minister said it would be
for the first time in the history
of Indian jails that, the latest
Jamming technology would be
used whereas the jail inmates
would enjoy all other facilities,
which they were entitled to.

He saidthe government was
contemplating setting up a
state-of-the-art jail in one of
the districts.

Answering a query regard-

ing an NHRC notice to the
state government for lack of
education facilities in bor-
der areas, he said it was
unfortunate that some
schools did not have proper
infrastructure, including
electricity supply. “We are
making all efforts to
improve education facilities
and infrastructure not only
in border areas, but all over
the state,” he said. — OC
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Twojails to get latest jammers

FATEHGARH SAHIB, NOVEMBER 18
The government is going to
introduce the latest jamming
technology at two of the high-
ly sensitive jails to control the
use of mobile phones by
inmates, said Hagjot Bains,
Minister for Jails and School
Education, here today.

He had come to preside over
the concluding ceremony of
the state-level Teachers’ Fest
held at BBSB Engineering
College, Fatehgarh Sahib.

Claiming that the govern-
ment had brought a vast
improvement in the condition
of jails, Bains said officials had
confiscated a large number of
mobile phanes and hugequan-
tities of drugs from inmates.

He said this had been
made possible by the strict
action of the government.
Several officials, including
DSE ASPE Superintendent,
Senior Warden, Medical Offi-
cer and other employees,
had been suspended for

Education Minister Harjot Bains at Teachers' Fest in Fatehgarh Sahib.

dereliction of duty, he said.

The minister said it would be
for the first time in the history
of Indian jails that, the latest
Jamming technology would be
used whereas the jail inmates
would enjoy all other facilities,
which they were entitled to.

He saidthe government was
contemplating setting up a
state-of-the-art jail in one of
the districts.

Answering a query regard-

ing an NHRC notice to the
state government for lack of
education facilities in bor-
der areas, he said it was
unfortunate that some
schools did not have proper
infrastructure, including
electricity supply. “We are
making all efforts to
improve education facilities
and infrastructure not only
in border areas, but all over
the state,” he said. — OC
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NHRC notice to T.N. chief secretary, DGP after four workers die while

cleaning septic tank
https://www.thehindu.com/news/national/nhrc-notice-to-tn-chief-secretary-dgp-after-
four-workers-die-while-cleaning-septic-tank/article66154 322.ece

The National Human Rights Commission on Friday issued notices to Tamil Nadu’s chief
secretary, DGP and a top civic body official after four workers were asphyxiated to
death while cleaning a septic tank in Karur district. They have been given six weeks to
respond, the NHRC said.

“The NHRC has taken suo motu cognizance of media reports that three workers were
asphyxiated to death while cleaning a septic tank at an under-construction house in
Gandhi Nagar area of Karur district on November 15.

“The Commission has issued notices to the chief secretary, Director General of Police
and the municipal commissioner, Karur, calling for reports in the matter. They have
been given six weeks to respond,” the NHRC said in a statement.

The NHRC has asked the chief secretary to submit an action-taken report regarding the
accountability of authorities who entrusted the job of cleaning the septic tank besides
details of compensation and rehabilitation provided to the next of kin of the deceased, it
said.

The NHRC said the report should also specify about awareness and sensitisation
camps initiated by the State government to provide security cover to workers involved in
cleaning of sewer or septic tanks as well as welfare schemes initiated or to be initiated
for such sanitary workers.

“Action taken report must also contain implementation of the advisory issued by the
NHRC on 24th September, 2021 about the protection of human rights of a person
engaged in hazardous cleaning and its outcome,” the NHRC said.

DGP asked to report status of FIR
The Director General of Police has been asked to report the status of the FIR filed in
this connection.

The commission said the municipal commissioner has to submit a report specifying the
public servant involved in the culpable negligence causing death by not enabling the
workers to use safety gear and protective equipment while cleaning.

It should also specify the disciplinary action initiated against them as per the prevalent
service rules, the panel said.
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The commission also emphasised that in case of any sanitary or hazardous cleaning
work, the local authority and the contractor or employers are to be held responsible and
accountable jointly and severally irrespective of the type of hiring of the sanitary
workers.
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NHRC issues notice to TN govt over death of sanitation

workers
http://www.uniindia.com/nhrc-issues-notice-to-tn-govt-over-death-of-sanitation-
workers/india/news/2863129.html

The National Human Rights Commission (NHRC) on Friday said it issued notices to the
Tamil Nadu government over reported death of three sanitation workers. Taking suo
motu cognizance of media reports that three workers were asphyxiated to death while
cleaning a septic tank at an underconstruction house in Gandhi Nagar area in Karur
district on November 15, the Rights body said it issued notices to the state Chief
Secretary, Director General of Police (DGP) and the Municipal Commissioner of Karur,
calling for reports in the matter. They have been given six weeks to respond, the
Commission said in a statement. The NHRC asked the CS to submit an action taken
report regarding fixing the responsibility/accountability of the concerned authorities, who
had entrusted the cleaning of the septic tank in the construction site, besides the details
of compensation and rehabilitation provided to the next of kin of the deceased.

The report should also specify the awareness and sensitisation camps initiated by the
state Government to provide security covers to workers involved in hazardous cleaning
of sewer/septic tanks etc., as well as the welfare schemes initiated or to be initiated by it
for such sanitary workers, as per the release. Action taken report must also contain
implementation of the advisory issued by the NHRC on September 24 last year about
the protection of human rights of the person engaged in hazardous cleaning and its
outcome, it said. The DGP has been asked to report the status of the FIR filed in this
connection, arrest, if any; whether contributory culpable negligence has been included
in causing death, by invoking Section 304-A of IPC against the private or public
persons, involved in engaging the deceased workers for cleaning of the septic tank in
the under-construction house without safety gears, it added. The Municipal
Commissioner has to submit a report specifying the public servants involved in the
culpable negligence causing death by not enabling the workers to use safety gear and
protective equipment while cleaning and the disciplinary action initiated against them as
per the prevalent service rules, the Rights body said. The NHRC observed that in case
of any sanitary work or hazardous cleaning work, the local authority and the
contractor/employers are to be held responsible and accountable, jointly and severally
irrespective of the type of hiring/engagement of the sanitary workers.
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Press Trust of India/Nyooz/ The Print/ The Week
NHRC notice to TN chief secy, DGP after 3 workers die due to

https://www.ptinews.com/news/national/nhrc-notice-to-tn-chief-secy-dgp-after-3-
workers-die-due-to-asphyxiation-while-cleaning-septic-tank/2/460959.html

https://www.nyoooz.com/news/delhi/1705670/nhrc-notice-to-tn-chief-secy-dgp-after-3-
workers-die-due-to-asphyxiation-while-cleaning-septic-tank/

https://theprint.in/india/nhrc-notice-to-tn-chief-secy-dgp-after-3-workers-die-due-to-
asphyxiation-while-cleaning-septic-tank/1224041/

https://www.theweek.in/wire-updates/national/2022/11/18/des57-dI-nhrc-tn-notices.html
The National Human Rights Commission on Friday issued notices to Tamil Nadu's chief
secretary, DGP and a top civic body official after three workers were asphyxiated to
death while cleaning a septic tank in Karur district.

They have been given six weeks to respond, the NHRC said.

"The NHRC has taken suo motu cognizance of media reports that three workers were
asphyxiated to death while cleaning a septic tank at an under-construction house in
Gandhi Nagar area of Karur district on November 15.

"The Commission has issued notices to the chief secretary, Director General of
Police and the municipal commissioner, Karur, calling for reports in the matter. They
have been given six weeks to respond," the NHRC said in a statement.

The NHRC has asked the chief secretary to submit an action-taken report regarding
fixing of accountability of authorities who entrusted the job of cleaning the septic tank
besides details of compensation and rehabilitation provided to the next of kin of the
deceased, it said.

The NHRC said the report should also specify about awareness and sensitization
camps initiated by the state government to provide security cover to workers involved in
cleaning of sewer or septic tanks as well as welfare schemes initiated or to be initiated
for such sanitary workers.

"Action taken report must also contain implementation of the advisory issued by the
NHRC on 24th September, 2021 about the protection of human rights of a person
engaged in hazardous cleaning and its outcome," the NHRC said.

The Director General of Police has been asked to report the status of the FIR filed in
this connection.

The commission said the municipal commissioner has to submit a report specifying
the public servant involved in the culpable negligence causing death by not enabling the
workers to use safety gear and protective equipment while cleaning.

It should also specify the disciplinary action initiated against them as per the
prevalent service rules, the panel said.

The commission also emphasised that in case of any sanitary or hazardous cleaning
work, the local authority and the contractor or employers are to be held responsible and
accountable jointly and severally irrespective of the type of hiring of the sanitary
workers. PTI VA TDS
TDS
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ANI News/ Devdiscourse

NHRC issues notice to Tamil Nadu govt over death of 3 ...
https://www.aninews.in/news/national/general-news/nhrc-issues-notice-to-tamil-nadu-
govt-over-death-of-3-sanitation-workers20221118164012

https://www.devdiscourse.com/article/headlines/2256683-nhrc-issues-notice-to-tamil-
nadu-govt-over-death-of-3-sanitation-workers

The National Human Rights Commission (NHRC) on Friday said it issued notice to the
Tamil Nadu government over the reported death of three sanitation workers during
cleaning of a septic tank. Taking suo motu cognizance of media reports that three
workers were asphyxiated to death while cleaning a septic tank at an under-construction
house in the Gandhi Nagar area in Karur district on November 15, the Commission
issued notices to the State Chief Secretary, Director General of Police (DGP) and the
Municipal Commissioner of Karur, calling for reports in the matter. The Commission said
they had been given six weeks to respond. The NHRC asked the Chief Secretary to
submit an action-taken report regarding fixing the responsibility or accountability of the
authorities concerned, who had entrusted the cleaning of the septic tank in the
construction site, besides the details of compensation and rehabilitation provided to the
next of kin of the deceased. "The report should also specify the awareness and
sensitization camps initiated by the State Government to provide security covers to
workers involved in hazardous cleaning of sewer/septic tanks etc., as well as the
welfare schemes initiated or to be initiated by the State Government for such sanitary
workers. Action taken report must also contain implementation of the Advisory issued by
the NHRC on September 24, 2021, about the protection of human rights of the person
engaged in hazardous cleaning and its outcome," the commission said. The DGP has
been asked to report the status of the FIR filed in this connection, arrest, if any; whether
contributory culpable negligence has been included in causing death, by invoking
Section 304-A IPC against the private or public persons, involved in engaging the
deceased workers for cleaning of the septic tank in the under-construction house
without safety gears. The Municipal Commissioner has to submit a report specifying the
public servant(s) involved in the culpable negligence causing death by not enabling the
workers to use safety gear and protective equipment while cleaning and the disciplinary
action initiated against them as per the prevalent service rules. "Issuing the notices, the
Commission has observed that in spite of its Advisory, the Supreme Court Judgment in
Safai Karamchari Andolan Ors. Vs. Union of India and Others (WP(C) No.583 of 2003)
on March 27, 2014, providing for the specific mandate to the local authorities and other
agencies to use modern technology for cleaning, and enactment of the "Prohibition of
Employment as Manual Scavengers and their Rehabilitation Act, 2013", the incidents of
death of sanitary workers while entering/cleaning septic tank/sewer lines, have been
happening unabated," it said. The Paramount consideration of the Commission is to
ensure the complete eradication and abolition of sewage cleaning by sanitary workers
manually, which runs completely contrary to the concept of the abolition of
untouchability, as envisaged, in Article 17 of the Constitution of India. It also
emphasized that in case of any sanitary work or hazardous cleaning work, the local
authority and the contractor/employers are to be held responsible and accountable,
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jointly and severally irrespective of the type of hiring/engagement of the sanitary
workers. (ANI)
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NHRC issues notice to Tamil Nadu govt after 3 die cleaning ...
https://www.hindustantimes.com/india-news/nhrc-issues-notice-to-tamil-nadu-govt-after-
3-die-cleaning-septic-tank-101668782678650-amp.html

Three people died on Tuesday while cleaning a septic tank at an under-construction
house in the Gandhi Nagar area of the Karur district in Tamil Nadu, according to
National Human Rights Commission (NHRC).

The Commission, while taking suo moto cognizance of the matter came down heavily
on the Tamil Nadu government over the death of the workers due to manual
scavenging.

It observed that despite the Supreme Court’s judgment, which provided a specific
mandate to the local authorities and other agencies to use modern technology for
cleaning, and enactment of the “Prohibition of Employment as Manual Scavengers and
their Rehabilitation Act, 2013” - the number of casualties have been rampant.

Also Read: Shortage of essential medicines in Navi Mumbai

NHRC further issued notices to the chief secretary, director general of police, Tamil
Nadu, and the municipal commissioner and asked them to submit a report within six
weeks of the case.

As Rahul steps up attack on Savarkar, govt demands apology; Uddhav questions BJP-
RSS’s contribution to freedom struggle

'Cong leaked caste-census report for political gains': Karnataka health minister

In a statement, NHRC said, “The chief secretary has to submit an action taken report
regarding fixing the responsibility/accountability of the concerned authorities, who had
entrusted the cleaning of the septic tank at the construction site.”

The report by the NHRC also asked the senior bureaucrat about the compensations, if
any, that had been provided to the next of kin of the deceased. The report further asked
to update on the welfare schemes that provide security covers to sanitary workers
contributing to high-risk jobs that had been initiated or were to be initiated by the state
government.

“Action taken report must also contain implementation of the advisory issued by the
NHRC on 24th September 2021 about the protection of human rights of the person
engaged in hazardous cleaning and its outcome,” the NHRC said in the release.

Additionally, the DGP has been requested to submit the FIR of the incident and if
someone was apprehended due to negligence in the case.
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NHRC also asked the municipal commissioner to act on the case. “Municipal
commissioner Karur has to submit a report specifying the public servant(s) involved in
the culpable negligence causing death by not enabling the workers to use safety gear
and protective equipment while cleaning and the disciplinary action initiated against
them as per the prevalent service rules,” the NHRC mentioned in the release.

According to the Centre’s data, over 941 casualties were reported due to the cleaning of
sewers and septic tanks. Tamil Nadu contributed to the highest number of deaths at
213, with Gujarat taking the second spot at 152 and UP and Delhi at 104 and 98
respectively.

This data was collected by 21 state governments, as informed by the Centre based on
surveys conducted by local authorities in 2013 and 2018.

The survey noted that 58,098 people were working as manual scavengers.
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NHRC notice to Tamil Nadu chief secy, DGP after 3 workers ...
https://indianexpress.com/article/cities/chennai/tamil-nadu-karur-septic-tank-cleaning-
asphyxiation-death-nhrc-8276692/lite/

The National Human Rights Commission on Friday issued notices to Tamil Nadu’s chief
secretary, DGP and a top civic body official after three workers were asphyxiated to
death while cleaning a septic tank in Karur district.

They have been given six weeks to respond, the NHRC said.

“The NHRC has taken suo motu cognizance of media reports that three workers were
asphyxiated to death while cleaning a septic tank at an under-construction house in
Gandhi Nagar area of Karur district on November 15.

Read also |Strive to make Tamil Nadu the best in industrial development: CM MK Stalin
“The Commission has issued notices to the chief secretary, Director General of Police
and the municipal commissioner, Karur, calling for reports in the matter. They have
been given six weeks to respond,” the NHRC said in a statement.

The NHRC has asked the chief secretary to submit an action-taken report regarding
fixing of accountability of authorities who entrusted the job of cleaning the septic tank
besides details of compensation and rehabilitation provided to the next of kin of the
deceased, it said.

The NHRC said the report should also specify about awareness and sensitization
camps initiated by the state government to provide security cover to workers involved in
cleaning of sewer or septic tanks as well as welfare schemes initiated or to be initiated
for such sanitary workers.

“Action taken report must also contain implementation of the advisory issued by the
NHRC on 24th September, 2021 about the protection of human rights of a person
engaged in hazardous cleaning and its outcome,” the NHRC said.

The Director General of Police has been asked to report the status of the FIR filed in
this connection.

The commission said the municipal commissioner has to submit a report specifying the
public servant involved in the culpable negligence causing death by not enabling the
workers to use safety gear and protective equipment while cleaning.

It should also specify the disciplinary action initiated against them as per the prevalent
service rules, the panel
said.
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NHRC issues notice to Punjab govt over poor access to

educational facilities in Kaluwara
https://www.financialexpress.com/education-2/nhrc-issues-notice-to-punjab-govt-over-
poor-access-to-educational-facilities-in-kaluwara/2838567/

The National Human Rights Commission (NHRC) has issued a notice to the Punjab
government over a media report which claimed that students in Kaluwara village of the
state do not have access to proper educational facilities.

The commission took suo motu cognizance of the media report. As per an official
statement, students, especially the girls in Kaluwara village, first walk on foot in slushy
banks of the river Sutlej, then board a ‘berhi’ (wooden boat) and cross the river to walk
for another 4 kms along the border with Pakistan before finally reaching the
Government Senior Secondary School in Gatti Rajoke area of Ferozpur district.

“The media report further revealed that Kaluwara is surrounded on three sides by river
water and by the border fence on the fourth. During heavy rain, the river floods fields
and homes, forcing the residents to spend days on roof tops. The village houses 50
families and has only one primary school. Most of the girls studying in the primary
school drop out after class five,” the NHRC statement said.

UP recommends CBI probe into irregularities in admission to AYUSH colleges in 2021
The Commission has also sought a report from the Punjab government and asked it to
mention what steps have been taken or proposed to provide better and hassle-free
access to students in the area, either by building a new school at a nearby place or by
providing better commuting facilities.

“The Commission has observed that it becomes imperative that the state government
makes it possible for every child to get an access to the education system, without
much hindrance or difficulty so that the fundamental significance of the life of an
individual can be achieved,” the statement added.
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Give free tools to farmers to prevent stubble burning: NHRC
https://theprint.in/india/give-free-tools-to-farmers-to-prevent-stubble-burning-
nhrc/1224466/

The National Human Rights Commission (NHRC) on Friday held a third round of
meeting through video conferencing with the Chief Secretaries of Delhi, Haryana,
Punjab and Uttar Pradesh and asked them to give a detailed report on how to prevent
air pollution in the Delhi-NCR region.

The meeting was held with Chief Secretaries of four states through video conferencing
under the chairmanship of NHRC Chairman Justice Arun Kumar Mishra regarding air
pollution as the national capital and the NCR region continues to be covered with a
heavy blanket of smog.

In the last hearing, the Chief Secretaries of Punjab, Haryana, Delhi and Uttar Pradesh
were summoned to control air pollution in Delhi NCR.

In today’s meeting, all the secretaries, while sharing the report, presented many more
facts on the same issues. Now the next hearing has been fixed on 25 November.

While speaking to ANI, NHRC spokesperson Jaimini Kumar Srivastava said that a
detailed discussion was held on stubble burning which is one of the biggest reasons for
the bad air quality.

“The Commission had a discussion on how to provide the equipment to the poor
farmers at the panchayat and body level free of cost so that they can harvest the paddy
properly on time. Those who have the capacity to buy equipment should be made
available at low cost so that farmers are not forced to burn stubble,” he said.

Srivastava further said that apart from this, the Commission also asked the
governments to provide proper equipment to the sanitation workers of the states.

“Be it the waste of hospitals or the dust on the roads, due to which air pollution
increases, it should be managed. The Commission has asked for the details of how
many mechanized devices are there to cope with the pollution caused by stubble
burning and in what capacity they are being ordered. In many states of the country,
various topics like pollution caused by stubble burning and deaths of sanitation workers,
etc. were discussed with the Chief Secretaries of the states and instructions were also
given to prevent and reduce pollution,” NHRC spokesperson said.

In the last hearing, the Commission reprimanded the governments of four states,
Punjab, Haryana, Delhi, and Uttar Pradesh holding them responsible for poor
management of ‘stubble burning’ after hearing the version of the Chief Secretaries of
the respective states.

NHRC heard the Chief Secretaries of Delhi, Haryana, Punjab and Uttar Pradesh on
Thursday in connection with its suo motu cognizance of unabated air pollution in Delhi-
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NCR as reported in media. “The Commission, after considering the responses of the
concerned States and the Government of NCT of Delhi, and the deliberations thereon is
of the opinion that the farmers are burning stubble under compulsion,” NHRC said in a
press release.

Delivering the judgement, the National Human Rights Commission noted that the
governments of the states mentioned above failed to obviate the recurring problem of
stubble burning, which led to the deterioration of air quality.

“The State Governments have to provide harvest machines to get rid of those stubbles
but they have failed to provide an adequate number of requisite machines and other
measures, as a result, farmers were forced to burn the stubbles, causing pollution,” the
commission said, adding that none of the States can blame the farmers for stubble
burning, instead, it is due to the failure of all four State Governments that the stubble
burning is happening in the four States causing enormous pollutants in the air. (ANI)
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Give Free Tools To Farmers To Prevent Stubble Burning:
Human Rights Body

https://www.ndtv.com/india-news/qgive-free-tools-to-farmers-to-prevent-stubble-burning-
human-rights-body-3534290

The National Human Rights Commission (NHRC) on Friday held a third round of
meeting through video conferencing with the Chief Secretaries of Delhi, Haryana,
Punjab and Uttar Pradesh and asked them to give a detailed report on how to prevent
air pollution in the Delhi-NCR region.

The meeting was held with Chief Secretaries of four states through video conferencing
under the chairmanship of NHRC Chairman Justice Arun Kumar Mishra regarding air
pollution as the national capital and the NCR region continues to be covered with a
heavy blanket of smog.

In the last hearing, the Chief Secretaries of Punjab, Haryana, Delhi and Uttar Pradesh
were summoned to control air pollution in Delhi NCR.

In today's meeting, all the secretaries, while sharing the report, presented many more
facts on the same issues. Now the next hearing has been fixed on 25 November.

While speaking to ANI, NHRC spokesperson Jaimini Kumar Srivastava said that a
detailed discussion was held on stubble burning which is one of the biggest reasons for
the bad air quality.

"The Commission had a discussion on how to provide the equipment to the poor
farmers at the panchayat and body level free of cost so that they can harvest the paddy
properly on time. Those who have the capacity to buy equipment should be made
available at low cost so that farmers are not forced to burn stubble," he said.

Srivastava further said that apart from this, the Commission also asked the
governments to provide proper equipment to the sanitation workers of the states.

"Be it the waste of hospitals or the dust on the roads, due to which air pollution
increases, it should be managed. The Commission has asked for the details of how
many mechanized devices are there to cope with the pollution caused by stubble
burning and in what capacity they are being ordered. In many states of the country,
various topics like pollution caused by stubble burning and deaths of sanitation workers,
etc. were discussed with the Chief Secretaries of the states and instructions were also
given to prevent and reduce pollution," NHRC spokesperson said.

In the last hearing, the Commission reprimanded the governments of four states,
Punjab, Haryana, Delhi, and Uttar Pradesh holding them responsible for poor
management of 'stubble burning' after hearing the version of the Chief Secretaries of
the respective states.

NHRC heard the Chief Secretaries of Delhi, Haryana, Punjab and Uttar Pradesh on
Thursday in connection with its suo motu cognizance of unabated air pollution in Delhi-
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NCR as reported in media. "The Commission, after considering the responses of the
concerned States and the Government of NCT of Delhi, and the deliberations thereon is
of the opinion that the farmers are burning stubble under compulsion," NHRC said in a
press release.

Delivering the judgement, the National Human Rights Commission noted that the
governments of the states mentioned above failed to obviate the recurring problem of
stubble burning, which led to the deterioration of air quality.

"The State Governments have to provide harvest machines to get rid of those stubbles
but they have failed to provide an adequate number of requisite machines and other
measures, as a result, farmers were forced to burn the stubbles, causing pollution," the
commission said, adding that none of the States can blame the farmers for stubble
burning, instead, it is due to the failure of all four State Governments that the stubble
burning is happening in the four States causing enormous pollutants in the air.
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NHRC reconstitutes core group of human rights defenders,
NGOs

https://www.thehindu.com/news/national/nhrc-reconstitutes-core-group-of-human-rights-
defenders-ngos/article66153344.ece

The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, an official notification said.

Former BJP MLA and Padma Shri awardee Jitender Singh Shunty, Suhas Chakma,
director of Rights and Risk Analysis Group (RRAG), and former ambassador Bhaswati
Mukherjee are part of the reconstituted 13-member team.

The core group has the job of identifying areas of cooperation between the NHRC and
NGOs along with devising mechanisms for continuous and meaningful interaction of the
NHRC with the civil society, according to the terms of reference mentioned in the
notification.

The notification also mentioned that the group will also review the outreach of the
benefits of policies and welfare schemes and help in issuing advisories to fill gaps.
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NHRC reforms core group of human rights defenders
https://arunachaltimes.in/index.php/2022/11/19/nhrc-reforms-core-group-of-human-
rights-defenders/

The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, according to an official notification.

Former BJP MLA Jitender Singh Shunty, Rights and Risk Analysis Group (RRAG)
director Suhas Chakma, and former ambassador Bhaswati Mukherjee are part of the
reconstituted 13-member team.

The core group has the job of identifying areas of cooperation between the NHRC and
NGOs, along with devising mechanisms for continuous and meaningful interaction of
the NHRC with the civil society, according to the terms of reference mentioned in the
notification.

The notification also stated that the group will also review the outreach of the benefits of
policies and welfare schemes and help in issuing advisories to fill gaps.

Shunty and his team were instrumental in ensuring dignity in death for Covid-19 patients
during the second wave of the pandemic. (PTI)
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NHRC reconstitutes core group of human rights defenders ...
http://www.millenniumpost.in/nation/nhrc-reconstitutes-core-group-of-human-rights-
defenders-ngos-499548

The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, according to an official notification. Former BJP
MLA and Padma Shri awardee Jitender Singh Shunty, director of Rights and Risk
Analysis Group (RRAG) Suhas Chakma and former ambassador Bhaswati Mukherjee
are part of the reconstituted 13-member team. The core group has the job of identifying
areas of cooperation between the NHRC and NGOs along with devising mechanisms
for continuous and meaningful interaction of the NHRC with the civil society, according
to the terms of reference mentioned in the notification. The notification also stated that
the group will also review the outreach of the benefits of policies and welfare schemes
and help in issuing advisories to fill gaps. The Padma Shri awardee and his team were
instrumental in ensuring dignity in death for COVID-19 patients during the second wave
of the pandemic. Shunty's non-profit organisation Shaheed Bhagat Singh Sewa Dal has
been cremating unclaimed bodies for over 25 years.
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NHRC reconstitutes core group of human rights defenders
NGOs

https://www.tribuneindia.com/news/nation/nhrc-reconstitutes-core-group-of-human-
rights-defenders-ngos-452230

The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, according to an official notification.

Former BJP MLA and Padma Shri awardee Jitender Singh Shunty, director of Rights
and Risk Analysis Group (RRAG) Suhas Chakma and former ambassador Bhaswati
Mukherjee are part of the reconstituted 13-member team.

The core group has the job of identifying areas of cooperation between the NHRC and
NGOs along with devising mechanisms for continuous and meaningful interaction of the
NHRC with the civil society, according to the terms of reference mentioned in the
notification.

The notification also stated that the group will also review the outreach of the benefits of
policies and welfare schemes and help in issuing advisories to fill gaps.

The Padma Shri awardee and his team were instrumental in ensuring dignity in death
for COVID-19 patients during the second wave of the pandemic.

Shunty’s non-profit organisation Shaheed Bhagat Singh Sewa Dal (SBSSD) has been
cremating unclaimed bodies for over 25 years.

However, the second wave of the coronavirus pandemic was especially busy for
SBSSD as bodies piled up in hospital mortuaries amid the pandemic.
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National Human Rights Body Reconstitutes 13 Member Core Team,
NGOs

https://www.ndtv.com/india-news/national-human-rights-body-reconstitutes-13-member-
core-team-ngos-3533077

The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, according to an official notification.

Former BJP MLA and Padma Shri awardee Jitender Singh Shunty, director of Rights
and Risk Analysis Group (RRAG) Suhas Chakma and former ambassador Bhaswati
Mukherjee are part of the reconstituted 13-member team.

The core group has the job of identifying areas of cooperation between the NHRC and
NGOs along with devising mechanisms for continuous and meaningful interaction of the
NHRC with the civil society, according to the terms of reference mentioned in the
notification.

The notification also stated that the group will also review the outreach of the benefits of
policies and welfare schemes and help in issuing advisories to fill gaps.

The Padma Shri awardee and his team were instrumental in ensuring dignity in death
for COVID-19 patients during the second wave of the pandemic.

Mr Shunty's non-profit organisation Shaheed Bhagat Singh Sewa Dal (SBSSD) has
been cremating unclaimed bodies for over 25 years.

However, the second wave of the coronavirus pandemic was especially busy for
SBSSD as bodies piled up in hospital mortuaries amid the pandemic.
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NHRC reconstitutes core group of human rights defenders ,
NGOs

https://www.dailypioneer.com/2022/top-stories/nhrc-reconstitutes-core-group-of-human-
rights-defenders--ngos.html

NHRC reconstitutes core group of human rights defenders, NGOs
The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, an official notification said.

Former BJP MLA and Padma Shri awardee Jitender Singh Shunty, Suhas Chakma,
director of Rights and Risk Analysis Group (RRAG), and former ambassador Bhaswati
Mukherjee are part of the reconstituted 13-member team.

The core group has the job of identifying areas of cooperation between the NHRC and
NGOs along with devising mechanisms for continuous and meaningful interaction of the
NHRC with the civil society, according to the terms of reference mentioned in the
notification.

The notification also mentioned that the group will also review the outreach of the
benefits of policies and welfare schemes and help in issuing advisories to fill gaps.
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Press Trust of India/ The Week/ ThePrint

NHRC reconstitutes core group of human rights defenders ...
https://www.ptinews.com/news/north/nhrc-reconstitutes-core-group-of-hnuman-rights-
defenders-ngos/460784.html

https://www.theweek.in/wire-updates/national/2022/11/18/des33-nhrc-ld-core-
group.html

https://theprint.in/india/nhrc-reconstitutes-core-group-of-human-rights-defenders-
ngos/1223725/

The National Human Rights Commission (NHRC) has reconstituted its core group of
human rights defenders and NGOs, an official notification said. Former BJP MLA and
Padma Shri awardee Jitender Singh Shunty, Suhas Chakma, director of Rights and
Risk Analysis Group (RRAG), and former ambassador Bhaswati Mukherjee are part of
the reconstituted 13-member team. The core group has the job of identifying areas of
cooperation between the NHRC and NGOs along with devising mechanisms for
continuous and meaningful interaction of the NHRC with the civil society, according to
the terms of reference mentioned in the notification.
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NHRC holds 3rd hearing of states regarding air pollution
https://theprint.in/india/nhrc-holds-3rd-hearing-of-states-regarding-air-pollution/1224532/
The National Human Rights Commission India on Friday held the 3rd hearing of the
Chief Secretaries of Punjab, Uttar Pradesh, Haryana and Delhi in the matter of air
pollution in Delhi NCR in the light of the reports submitted by them in response to its
directions in the last meeting.

Seeking further reports, the next date of hearing has been fixed for November 25, 2022.

While noting some of the actions taken by the State governments with regard to
controlling air pollution by managing stubble, dust, the hospital in sewage waste, among
others, the Commission emphasized that they needed to have a strategic plan in place
to plug the gaps between the policies and implementation thereof for providing clean air
and atmosphere with better civic amenities ensuring the protection of the right to life and
health of the citizens.

The Commission said that, “Government of Punjab will have to have dedicated
machines for poor farmers for harvesting and disposal of stubble. The machines should
be procured and provided to the poor farmers through the panchayats or cooperatives
free of cost for harvesting to bring down the incidents of stubble burning to zero. Some
fees may be charged from those who could afford it.”

The Commission asked for the specific details of stubble generated; how much was
burnt and how much was processed effectively by specifying place-wise incidents. It
also asked to find out the alternatives, if crop residue decomposer machines are not
effectively working.

It was stated that the States need to purchase mechanized sweeping machines for
every city in coordination with the civic bodies and make special provisions in the
budget for the same. There should be a road map for providing civic amenities in a
phased but time-bound manner.

The Commission was particularly concerned about the deaths of persons involved in
hazardous cleaning without protective gear and asked that the governments should
implement the NHRC Advisory of September 2021, invigorate the local bodies and
purchase mechanical cleaning devices like Bandicoots and safety equipment for those
involved in such hazardous cleaning in septic tanks. The Commission said it is high time
that the public functionaries take note of it otherwise it will be constrained to recommend
criminal proceedings against them.

“The Commission futher said, “the officials cannot absolve themselves of their statutory
responsibilities by diverting these to a contractor for cleaning septic tanks and sewage.
It also said that government should identify the spots, where there is a danger of
poisonous gas and install danger signals.”
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A specific report has been called from the Government of Uttar Pradesh about the
number of hospitals served notice for not complying with the guidelines for disposal of
medical waste and the date-wise details of the action taken for revocation of the
licenses of those flouting the norms.

It emphasized that tree plantation and their survival has to be monitored regularly to
ensure green belt cover and clean air. A time frame of March, 2023 may fix to complete
the work of unpaved roads and potholes.

The Commission asked the Delhi government to fix a timeline to find out and rectify the
cause of poor air quality at the hot spots and when these will become normal. The
Commission also enquired about the status of alternative landfill sites for garbage
disposal and cleaning thereof.

In the meanwhile notices are also being issued to the concerned heads of NDMC,
Transport Department, Delhi Jail Board, Police Department, Commission for Air Quality,
GRAP, Delhi Cantonment Board, CPWD, NBCC, NHAI, DMRC, Central Pollution
Control Board, DDA and NCDRC, Delhi Pollution Control Board for submitting their
response before November 25 in connection with steps being taken or proposed to be
taken to improve air quality in Delhi NCR to ensure safe health and ambient atmosphere
for the citizens. (ANI)
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Fix timeline to rectify cause of poor AQIl at hotspots: NHRC ...
https://www.business-standard.com/article/current-affairs/fix-timeline-to-rectify-cause-of-
poor-aqi-at-hotspots-nhrc-asks-delhi-govt-122111801168 1.html

The National Human Rights Commission (NHRC) has asked the Delhi government to fix
a timeline to rectify the cause of poor air quality at hotspots and inquired about the
status of alternative landfill sites.

The NHRC on Friday held the third hearing of chief secretaries of Punjab, Uttar
Pradesh, Haryana and Delhi on air pollution in Delhi NCR in light of reports submitted
by them in response to its directions in the last meeting. Seeking further reports, the
next date of hearing has been fixed for November 25.

"The commission asked the Delhi government to fix a timeline to find out and rectify the
cause of poor air quality at the hot spots and when these will become normal. The
commission also enquired about the status of alternative landfill sites for garbage
disposal and cleaning thereof," it said in a statement.

While taking note of some of the actions taken by the state governments to control air
pollution by managing stubble, dust, and hospital sewage, among others, the panel
emphasised that they needed a strategic plan to plug the gap between policy and
implementation.

The panel said the Punjab government would need to have dedicated machines for

poor farmers to harvest and dispose of stubble. These machines should be procured
and provided free of cost to the poor farmers through panchayats or cooperatives to
bring down incidents of stubble burning to zero.

It asked for specific details of stubble generated, how much was burnt and how much
was processed effectively by specifying place-wise incidents. It also asked the
government to find alternatives if crop residue decomposer machines were not effective.

The states need to purchase mechanised sweeping machines for every city in
coordination with civic bodies and make special provisions in the budget, it said.

There should be a roadmap to provide civic amenities in a phased but time-bound
manner, the panel added.

It also expressed concern over the deaths of persons involved in "hazardous cleaning"
without protective gear. It asked the governments to purchase mechanical cleaning
devices such as 'bandicoots' and safety equipment for those involved in such
"hazardous cleaning" in septic tanks.

The human rights body said it was high time that public functionaries took note of the
hazard, failing which it would be constrained to recommend criminal proceedings
against them, according to the statement.
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The panel said officials could not absolve themselves of their statutory responsibilities
by diverting the cleaning of septic tanks and sewage to a contractor. It also said the
government should identify the spots where there was a danger of poisonous gas and
install danger signals.

It has also asked for a specific report from the Uttar Pradesh government on the number
of hospitals served notices for not complying with the guidelines for disposal of medical
waste and the date-wise details of action taken for revocation of the licences of those
facilities found flouting the norms.

The panel is also issuing notices to the Delhi government's Transport and Police
departments, Delhi Jal Board, Commission for Air Quality Management, Delhi
Cantonment Board, Central Public Works Department, NBCC India, National Highways
Authority of India, Delhi Metro Rail Corporation, Central Pollution Control Board, Delhi
Development Authority and Delhi Pollution Control Board to submit their responses
before November 25 in connection with the steps being taken or proposed to improve
air quality in Delhi-NCR to ensure safe health and ambient atmosphere for citizens, it
said.
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NHRC asks Delhi government to fix timeline to rectify cause

of ...
https://economictimes.indiatimes.com/news/india/nhrc-asks-delhi-government-to-fix-
timeline-to-rectify-cause-of-poor-air-quality-at-hotspots/articleshow/956 11234 .cms

The National Human Rights Commission (NHRC) has asked the Delhi government to fix
a timeline to rectify the cause of poor air quality at hotspots and inquired about the
status of alternative landfill sites. The NHRC on Friday held the third hearing of chief
secretaries of Punjab, Uttar Pradesh, Haryana and Delhi on air pollution in Delhi NCR in
light of reports submitted by them in response to its directions in the last meeting.
Seeking further reports, the next date of hearing has been fixed for November 25. "The
commission asked the Delhi government to fix a timeline to find out and rectify the
cause of poor air quality at the hot spots and when these will become normal. The
commission also enquired about the status of alternative landfill sites for garbage
disposal and cleaning thereof," it said in a statement. While taking note of some of the
actions taken by the state governments to control air pollution by managing stubble,
dust, and hospital sewage, among others, the panel emphasised that they needed a
strategic plan to plug the gap between policy and implementation.

The panel said the Punjab government would need to have dedicated machines for
poor farmers to harvest and dispose of stubble. These machines should be procured
and provided free of cost to the poor farmers through panchayats or cooperatives to
bring down incidents of stubble burning to zero. It asked for specific details of stubble
generated, how much was burnt and how much was processed effectively by specifying
place-wise incidents. It also asked the government to find alternatives if crop residue
decomposer machines were not effective. The states need to purchase mechanised
sweeping machines for every city in coordination with civic bodies and make special
provisions in the budget, it said. There should be a roadmap to provide civic amenities
in a phased but time-bound manner, the panel added. It also expressed concern over
the deaths of persons involved in "hazardous cleaning" without protective gear. It asked
the governments to purchase mechanical cleaning devices such as 'bandicoots' and
safety equipment for those involved in such "hazardous cleaning" in septic tanks.

The human rights body said it was high time that public functionaries took note of the
hazard, failing which it would be constrained to recommend criminal proceedings
against them, according to the statement. The panel said officials could not absolve
themselves of their statutory responsibilities by diverting the cleaning of septic tanks
and sewage to a contractor. It also said the government should identify the spots where
there was a danger of poisonous gas and install danger signals

It has also asked for a specific report from the Uttar Pradesh government on the number
of hospitals served notices for not complying with the guidelines for disposal of medical
waste and the date-wise details of action taken for revocation of the licences of those
facilities found flouting the norms. The panel is also issuing notices to the Delhi
government's Transport and Police departments, Delhi Jal Board, Commission for Air
Quality Management, Delhi Cantonment Board, Central Public Works Department,
NBCC India, National Highways Authority of India, Delhi Metro Rail Corporation, Central
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Pollution Control Board, Delhi Development Authority and Delhi Pollution Control Board
to submit their responses before November 25 in connection with the steps being taken
or proposed to improve air quality in Delhi-NCR to ensure safe health and ambient
atmosphere for citizens, it said.
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NHRC holds hearing over air pollution in Delhi-NCR
http://www.uniindia.com/news/india/nhrc-holds-hearing-over-air-pollution-in-delhi-
ncr/2863656.html

) The National Human Rights Commission (NHRC) on Friday held the third hearing of
the Chief Secretaries of Punjab, Uttar Pradesh, Haryana and Delhi in the matter of air
pollution in Delhi-NCR in the light of the reports submitted by them in response to its
directions in the last meeting. Seeking further reports, the next date of hearing has been
fixed for November 25, the Rights body said in a statement. While noting some of the
actions taken by the State governments with regard to controlling air pollution by
managing stubble, dust, the hospital in sewage waste, among others, the Commission
emphasised that they needed to have a strategic plan in place to plug the gaps between
the policies and implementation thereof for providing clean air and atmosphere with
better civic amenities ensuring the protection of the right to life and health of the
citizens. The Commission said that the Punjab government will have to have dedicated
machines for poor farmers for harvesting and disposal of stubble. The machines should
be procured and provided to the poor farmers through the panchayats or cooperatives
free of cost for harvesting to bring down the incidents of stubble burning to zero. Some
fees may be charged from those who could afford it.

The NHRC asked for the specific details of stubble generated, how much was burnt and
how much was processed effectively by specifying place-wise incidents. It also asked to
find out the alternatives, if crop residue decomposer machines are not effectively
working. The Commission was particularly concerned about the deaths of persons
involved in hazardous cleaning without protective gear and asked that the governments
should implement the NHRC advisory of September 24 last year, invigorate the local
bodies and purchase mechanical cleaning devices like bandicoots and safety
equipment for those involved in such hazardous cleaning in septic tanks. It is high time
that the public functionaries take note of it otherwise it will be constrained to recommend
criminal proceedings against them, the NHRC observed. It also said that government
should identify the spots, where there is a danger of poisonous gas and install danger
signals. A specific report has been called from the Uttar Pradesh government about the
number of hospitals served notice for not complying with the guidelines for disposal of
medical waste and the date-wise details of the action taken for revocation of the
licenses of those flouting the norms, the Commission said. The NHRC asked the Delhi
government to fix a timeline to find out and rectify the cause of poor air quality at the hot
spots and when these will become normal.
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NHRC: ATaTAR &l 3R I AR Tars=1 & HR Iq FI
qeTataet, A g1 HTH

https://www.amarujala.com/india-news/nhrc-reconstitutes-core-group-of-human-rights-
defenders-ngos

USET ATTAIYSRR AT (TATIHRH) o AN HRIGA (FIHAA TscH
f3thsd) 3N IR TSR Gorea! (TASNIHT) FT U SR Y9 geeifod famar g1 v
INRAFRE IRGTAT & g TAHRY & TS|

AT & qd fauraed AR A At WEpR faeian fSide M A, 3RaRTsT (Reh
TATATEH U) & Heres erd TohAT 3R qd Tslgd HHIAT A@oi o 38 13
el qeafod &\ & fBear g

e & TS erdt &1 fSih foham aram €, 3e7eh Hoifasw $8 FR T HT H1A
TATIIRAT 3R TASH3T & &g I & 8T T Igaled FlaT gl 39b cATdl
TATIRET T ARTRS FATS (RAfger ) & @y RaR ik arde arada &
foT dF R & B

5 JTRET # g o Toreh foham o § T @og oAifdal 3R wedmoreanl A3t &
et 7 o gatew e 3R RIS F AT Tsasall IR s # A
LA |
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USRI ATAAIARR AT HT E1-goh, TGUOT FT AT F dH?
AT HAT 97 A el WaR

https://www.livehindustan.com/ncr/story-nhrc-national-human-rights-commission-says-
delhi-govt-decide-time-limit-for-solution-of-pollution-crisis-in-ncr-7373306.html

feeell TadI3 TR AVGWOT hl HHEIT IX TSET ATAANDR AT Tl T 3T B |

TSR AFATTIRR AT AfGeel TXHR HhgT gish a8 3T Jgivd TU=T (gleedic) |
TRIS ARYA[OTE 9] T oh SRUI T Gl Tlofeieh [TT Teh FHIEAT o7 HY | AT EY 3TN A3TH
3TEHT 9Tl (31T9) THR  "oisfther & forw danfed & SeTgT & sR#T Farer fhar|
HATAAITERR IR AT dosh AT 7T fAceil & MU o fAe Ruiet & smreites Ada
HeAdTS | SHATSTE, 3T Fe2T, §RAOT HR ool & FEg gida Amide 3|

FATIR ToHET dIENTS #1787 cht RIS o FH AT HATAATTRIRR AT T 31T AT
TR SUTeT Fehgl ITAT gfeh AT Afcoall PR A Hel gich dg gicTdic HET
AGI[OTE 9] T o SHRUI T Gol Tolehleleieh [TT Teh THIEHAT o7 Y | 3AET 7478 & go7 8Th
ool TSR 1T foF T & deh FTHTY IIT| ITAET 3ag HT STeAaAT =T o
thehot 3R TATSAT ST oI dhied o ol STthol TATAT chT FAT STTEAT T IS & | 3TITT
AHTHAARNE TeTe FIAGU el FofaTs & IV 25 AdsR HY TG 77 ¥ 8| T FHAIR
TS aTctTehl RO o HATISeh JTINeT AORTeN, e, sl HeRANETA & Tl SaRT
AGIGTOT T AT Felch TG FIeT TR SdRT 31T 9T FS el I MR foha|
AT 58 J1d R SR T o 3oTeh §ier o 37cX & 6T dlaieh [T Ueh 0TI {cleh SAratell
ST &1 FARTRET & Sfeet 3R T & RISl GR&T FATRH T heidlell 6 AFTReD
A3t & @Y Tes gaT HR ATATaRoT YeTe eieh [T Al 3R 3aehT rileads ST
gl

fraTae 39T SehgT foh USIa TR T WTell ol hels 3R e & forv siie haet &
fore gATta ALNeT@e giafr| ATl & foh fereelt T argaore a7 a1 ‘@ avﬁﬁa?ﬁgé‘a"l
eI TWUT fZ =0T SIS & HATISh ISER ASTUTAT HYSG il FSATE[uTd I T Felehieh
(TERI3TS) 275 Sof FoRAT ITAT| TSERT AT FREHAR I $H A ST FIHHE GIg Gorehl
S| =gTaa T 9.6 3t Afcaara eoifenar o, S a3 Al 30t Afcaaa &4 &
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] &Y ggIs$ &1 Y NHRC & ISITd GIHR &Y Afed TR fmar

https://jantaserishta.com/local/punjab/nhrc-issues-notice-to-punjab-government-
regarding-childrens-education-1761380

TS AHAGIIRR 3T (TATHIHRE) o ORISR el & @Aradt gorent & aedi
1 RIET T 3T giaer 7 fAoe W gelld THR & Afed IR fhar g
TATIIRAT & ST STRY Y AT b AT A Gl & Ho[dRT I & AT
geur & IR # Teh AfSAT RUIE W o FAe foram [t 37 orsferat & aR &
fSeg ggel Tdefst AT & FHrag M fharl W ol TfA1 I3aT § 3R T o7 &
RIS fSiem & I1eer Tsieh &7 A RFUd TP 3Taay Aregfash faezmera aga=
T Ygel UIThEdlel o AT HAT W 3R 4 ey gl & olv U s@r (Th oIehal
$I A1) W AR gl Aer IR F&T 93T &l

3T o S & FAER RAE & @ gorar fHar & soarr i I @ 78 @
agr Y IR G WA 915 F FERT g3 T Tg o hgr AT & foR 4 SR & ek,
SIET o HRUT Wdl AR &RT H g FT 9l X AT ¢ 3R TgT & Harradr ar 379elr
Bl W T A1 B Fd= & v AR glar gsar g1 ang # 50 9Rar ®d ¢ 311
hael Th rAfAeh faedrer ¢l 37T T & AT Fpell T qgae H IcAfS
HfSASAT & HROT WAfAS e # ygat arelr 3ifwier asfaar aadt wam & a1g
9GS B18 &l §l

AT H FHgl 3147 foh 3mAer & g 6 AR Rae & awal afe @ g, ar &t
& e & IRFER & TI-T1T 817 F WA arel BN & ST 3R TFAT & IR/ER
& 9id AT & AAFRIT i Serfietar & A& Fegl F 3ol &1 TsT & Tg
AT & T a8 3aehr gue gafiud a 3R 3¢ ITRAT & AT WEel HT dTeATRU]
UeTed deh 3elch HATAIISRI $I & HY
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NHRC & affiererg SR 1 Afew S &, aegiaay 1 ...

https://www.navyugsandesh.com/nhrc-issues-notice-to-tamil-nadu-government-case-of-
death-of-scavengers/

TS AFAATRR 3T (TATHIRE) o dffHeAs & il TS HiEdr S Hidd
Al & HAHA H PhaR H AoT TIHR H AlCH SIRY fham| It 15 s
dfATS & HW oo & M 79N goareh & U TAATOMRT o)X 7 Aftesn &b &
AGIE & aRTel el FATRAT AT & gl @ Hid g7 =y | 3T e &
Afzar Raret &1 Fad: T 99 gU T & 7T T, Ifow Fgrfaces AR FW
& IR HGF H AfeH SR fhar § qur AFe W Rae a@wf g

3T o Ueh §3T] H &gl T 308 Al ¢l & folv B godig &l gAT fear a=m g
TATIHRE o ALT Fiad § Garad JfHRAT 7 [SeEAei/saeee a7 e &
HaY # ‘PR RUE T&dd o & a0 Fa7 g, Siegisl AT e W dftes En
GBS 1 TSFAT HiT AT| $HE AU € Hlh & IRl Bl YT fhT AT H3TES
3R gt & favor o \iw B

9 & IFAR RO & dav@aftes I 3nfe & Gateeh s & AT AHBT ol
GIET had el Hlel o foIU T AXHR @RI Y& fhT T SARREhAT IR HISRIT
RIFRT & arer-ary 0 G HARAT & fAU & H 7§ A7 YE A S drelr
FHIUTHNRT AT I Y Aese fFar Far =@nfRu|

AT H Tl 3T § fF FRas RO # TRy cant RAoer ard 24 {de) &
GeRelleh §0Ts H o eFfFd & AFatRT S FIaT 3N 38 aRume & an &
SRY $T IS TATg I FAeadT dT A g=r arfgu|

TsT & gfow wgfaces (Seld) #t 50 day 7 gor yrafAdr @ Fufa, e,
Ifg S & ot RAE et & fow gr o §1 Far Gt 3uaon & e Fafomehea
W 7 Aftew &F H aws & v Ade sFF #F affda a1 7 arfda @ ar
AAafoe Fddl & @eTd YT T URT 304-T &I AE] Fah Ald 1 HROT
TSIl H AWETT Hla AT ATRATET & AT fhar =m

AIRAIHT IGFT T THIS & GRT=T GI&T ITRUN 3R GR&TcHS 3TN I 3IFTeT
HLA H HABT P G&TH 16T el dUT 3A% [Woh gafeld qar FgdAT & 3eEr &




NAVYUG SANDESH, Online, 19.11.2022

Page No. 0, Size:(0)cms X (0)cms.

T I HAHACHE FATs & HROT Hd & HROT Fofel ATl olleh Aaenl a1 fAfdse
A gU Toh RAIE T HEAT gEf| AT o dher & & fovell off Taeodr & ar
GAedTeh HBIS H & AHS H, TALNT TR0 3 SeheR/fAAercdi3it I Fgad &9
¥ dUT g¥s §9 § GFFACR AR STarees ogirdn S digl]|
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Qe 3RAT A PR A e fepar

A% feeit | It wafier 3T (THT3IRE) 7 3
AHARBR] 3R R GIORT 7eH! Bl BR ¥4e Tied 6312 1 th
NfEpIG Yol 7 8 S=er &1 78 | gifed 13 Wewiia gof 7 ud
ot farenaes e sl W= um fords e 9idh, Wsew vs e
el 90 (HRRTSH ) & FHevie Yer gedl 3R gd eigd dt
gt el € |



